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- BurivaTt SAVITRY DEV1 NIGAM:
What is the approximate . cost-of the
handloorm cloth stocks. which have
begn accumulating with the. co-opera-
tive societies in the depots in the
States?

 Burr MANUBHAI SHAH: It -Ls
about Rs. 310 lakhs or less than. a
month’s production.
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